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O'.A. NO. 416/1998

Ne« DelNi this the 24th dey of February, 1998.

HON'BLESHRI dOSTICEK. M. AGARWAL. CHAIRMAN
HON'BUE shri n. sahu, member (A)

■  O earn Prakash S/0 Sobha Ram,«;hri Prem rraKa&n <>/ in
employed under
DHQ, New Delh Post orr
New Delhi service
R/0 Gurgaon CAddress tu
C/0 Shri Sant Lai , Advocate,
r-cifB^ New Muitan Nagar,
Llhi-I 10056.

AppI t cant

( By Shri Sant Lai, Advocate )
- Versus -

1  Union of India throughSecretary,,Ministry of
Communication, Department
of Posts, Dak Bhawan,
New De i h i-110001 .

2  Director General Postal Services CP),
Delhi Circle,
Meghdoot Bhawan,
New De1h i ^110001 .

The Sr. Supdt. of Post Offices,
South East Division,.
Golf Link,

New De1hi-110003.
Respondents

O  R E  R (ORAL)

,  Shri Justice K. M. Agarwal :

Heard the learned coun

adm i ss i on.

sel for the appl icant on

2. Though the learned counsel tor the appl icant
submitted that there was no ' enqu1ry before the
impugned order of recovery of the
Re.32,400/- in .36 equal instalments, we are of the
view that enquiry appears to have been,made and after



/ C'
/

1?
- 2 -

the impugned order, the appl icant has aiso preferred
an appeal which is pending. The learned counsel did
not dispute that the appeal preferred by the appl icant
is pending but he submitted that a request for staying
the operation and/or recovery of the amount

instalments pending disposal of the appeal has not
+  H hv the appel late authority and,been granted by tne

therefore, this OA has been fi led.

3, The learned counsel submitted that pending

disposal of his appeal by the appel late authority the
recovery may be stayed and a direction may be made to
the respondents to dispose of the appeal within a
spec i f i ed t i me.

4, We do not consider it fit or proper to stay
the operation of the impugned order of recovery.
However, we dispose of this OA at the admission stage
itself with a direction to the appel late authority,

■  I.e., the second respondent, to dispose of the appeal
.ithin a period of one month from the date of receipt
of a copy of this order. The ap.^pl icant shal l be, at
l iberty to approach this Tribunal again after the
disposal of his appeal by the second respondent.

( K. M. Agarwal )
Cha i rman

cv——e-/i

C N. Sahu )
Member (A)
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